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This matter has been taken up on being mentioned
the learned counsel tor the petitioner in the morning.

en the petition. Heard the lezarned counsel for the

and lesrned Addi.stending Counsel Shri

C.Samantray appearing on behairc

ot

the respondents on

Arter

~ring learnad counsel for hoth sidzs, we feel that this

om a copy of the petition has been served.

atter can be disposed of at the stage ot admission by

ving appropriate direstion to the departmental
thorities.

The short facts of this case according to
titioner are +that hnhe was appointed as FH.U.D.A.,

larabanka B.O. 1n order dated

21.3.1995(Annexure-1).

Affcer six montns of his working a show cause notice was
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sued to him in order dated 14.9.1995 wnich hnas been
ceived by the applicant on 19.9.1998 indicating that
of

Egutlve/administrative instructions and the applicant

s appointment has been made 1in contravention

F heen asked to file show cause against the proposed

=l

‘anes

ot

Eion of canceliation of nis appointment ror the post of

A. In filed

epresentation on 2b.v.1998 1n which he has, inter alia,

respose to this the applicant nas

1nadicatea that in the show cause notice the oetails

violation of executive/administrative ainstructions
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have

in a

againgt the proposed action of cancellation of his

appointment.

petitjoner we teel that the purpose of 1ssuing a show

cause

make

propogea to be taken. In the instant case the
departmental authorities have not 1naicatea on wnat

grounds the appointment of the applicant 1s in violation

or

unlesg this is communicatea to him the applicant wolla
not pg 1n a position to make a meaningful representation
againgt the action proposed to be taken. 1n con51deragaon
of thlis the departmental authorities are airected to

1naicdte®™the applicant by a fresh notice the ground on

which

contrgvention of executive/administrative instruction.

The applicant should rile a representation within seven

days

groouinlds on which the departmental authorities held that

his

execulive/administrative instruction and action, 1f any,

may

is didposed of at the admission stage.

for both sides and copies of the order be sent to

resporjdents along with notices.

B coppr ob the
O xA Ls A\ }95 A K8
Loy e ‘B’\ v &6
Ap N wswnrellg

S Lot SPES

gxecutive/aaministrative instructions. Ubviously

repregentation. “ k.

not been communicatea to him ana as such he is not
position to file any representation showing cause
Arter nearing the learnea counsel tor  the

4D ‘ ‘
notice to enaple a person to whom 1t 1s 1ssued to

a meaningtrul representation against the action

‘P.

his appointment as EDDA, Kalarabank B.0O. is 1in

trom the date of receipt of communication og

appointment = is in contravention ot
be taken after taking into consideration his
With the above direction the Original Appllcatlon

Hand over copies of the order to learned ‘counsel
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